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This appeal by assessee has been directed against

the order of Ld. CIT(A)-15, Delhi, Dated 25.11.2016, for the

AY. 2012-2013, challenging the levy of penalty under

section 271(1)(c)/ 154 of the Income Tax Act, 1961.
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2. Briefly the facts of the case are that the A.O.
passed the assessment order under section 143(3) vide
Order Dated 23.03.2015 computing the total income at
Rs.37,98,150/- as against the returned income of
Rs.9,42,160/- by disallowing certain expenses. The A.O.
vide separate Order Dated 28.09.2015 levied the penalty
under section 271(1)(c) of the IT. Act for a sum of
Rs.3,18,378/-. The A.O, thereafter, passed the Order under
section 154 of the I.T. Act, Dated 31.12.2015 computing the
penalty to Rs.82,750/-. The assessee challenged this Order
under section 154 of the I.T. Act, Dated 31.12.2015 before
the Ld. CIT(A). It was pleaded that no penalty can be
imposed against the L.R. as no estate has developed on the
assessee from the deceased assessee. The Ld. CIT(A)
rejected the contention of assessee and dismissed the

appeal of assessee.

3. The assessee has been notified the date of
hearing twice through registered post. However, none

appeared on behalf of the assessee.
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4. We have heard the Ld. D.R. who has supported
the Orders of the authorities below by submitting that
assessee has merely challenged the Order under section 154
before the Ld. CIT(A) in which no infirmity have been

pointed out. Therefore, appeal of assessee rightly dismissed.

S. After considering the submissions of the Ld. D.R,
we are of the view that no interference is called for in the
matter. The assessee filed appeal before the Ld. CIT(A)
against the Order dated 31.12.2015 passed by ITO, Ward-
44(5), New Delhi, under section 154 of the I.T. Act. The A.O.
in this impugned order under section 154 has merely
calculated the penalty amount finding mistake therein and
reduced the same. No infirmity have been pointed out in the
Order of the A.O. before the Ld. CIT(A). In the absence of
any representation from the side of the assessee, we are of

the view that no interference is called for in the matter.

0. In the result, appeal of Assessee dismissed.
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Order pronounced in the open Court.
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